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Shri S P Mukerji, Vice Chairman 

in this application, filed under Section 

19 of the Administrative Tribunals Act of 1985, the 

applicant who is working as Inspector of Central 

ikt 
Excise at Cannanore has prayed that hl> non—inclusion 

in the panel of Inspectors for posting to Air Customs, 

International Airport, Trivandrum should be set aside 

and the respondents be directed to depute him to that 
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L Airport 	 L by reckàning his length of service in the Bombay 

Collectorate. 

2 	 We have heard the learned counsel of both 

the parties and gone through the documents. The 

short point involved in this case is whether the 

applicant has a right to be considered for posting 

at the Air Customs at Trivandrum Airport. It is 

admitted that the posting at the Air Curnstoms is not 

a matter of promotion, but it is a matter of simple 

posting based on the judgement of the respondents 

depending upon the seniority—cuni— suitability of the 

Inspectors. Itis admitted that the applicant had 

beentransferred from Bombay Collectorate to Ccznnanore 

at his own request and he had accepted the bottom 

seniority. The respondents are fully justified to 

keep the seniority of the Inspectors into account in 

adjudging their suitability for posting at Air Customs, 

Trivandrum. The learned counsel for the respondents 

has stated that because of the low seniority which 

the applicant was given for which he himself responsible, 

he did not come within: the zo.ne  of consideration 

for posting at Air Customs  at Trivandrum. It is the 

prerogative of the respondents who are responsible 

for efficient management of the International Airport 

to determine which of the persons are to be selected 

and deployed. We see nothing wrong in the action of 

respondents keeping with in a reasonable zone of 
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seniority and considerirg the suitability of those 

who come within the zone. The applicant has not 

suffered any stigma by the non—inclusion of his 

name in the list of Inspectors who have been 

selected for a particular posting on the basis of 

•their.suitability. The fact that a particular 

person is selected for a posting in a particular11  

assignment does not necessarily mean that he is 

inferior to others because his Suitability for 

posting may be better thanthat of others who have 
fr 	h-i 

been selected. We also find that since the selection 

of suitable hands for the Air Customs, Trivandrurn 

wv 
Airport is made by a Committee consisting of 4 Senior 

'Qfficers 	there is n .qustion of any•maiafide 

involved in the non—inclusion of the applicant's name 

in the panel for posting at Trivandrum Airport. We 

are satisfied that there is no aflimus or prejudice 

about his non—selection. Accordingly we tth tmL.merit 

iñthe.aplication add reject the same under Section 

19(3) of the Administrative Tribunals Act, 1985. 

(G Sreedh anIair) 
Judicial Ilember 
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(sP iu<erji) 
/ice Chairman 
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